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PREFACE

- 'This edition of the Hindu Marriages {Validation of
‘Proceedings) Act, 1960 (19 of 1960) as on tHe 1st April, 1990
contains the authorised - translation of tHat  Act in -
ssamese and tHe same was published in the Gavette of
India, Extraordinary, part VI, Section I, Ncs 1, Vol 1

ated ’?th Septernber 1990 on page 24

- Thls authonsed translatmn in Assamese was publisHed
nder the' Authority of the President under clause fa) of
section 2 of the Authoritative Texts (Central Laws) Act,
1973 and on such publication. it becamie the atithoritative
_.texts of the Act in Assamese, : E

New Delhi '~ 'V.S. RAMA DEVI,
)a ' Secretary to the Govt. of India.
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